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NOTICE NO. 51

NOTICE NO. 52

Record Date
October 15, 2024#

Nippon Life India Asset Management Limited
(CIN - L65910MH1995PLC220793)

Registered Office: 4th Floor, Tower A, Peninsula Business Park, Ganapatrao KadamMarg,
Lower Parel (W), Mumbai - 400 013. Tel No. +91 022 6808 7000

Fax No. +91 022 6808 7097 • mf.nipponindiaim.com

Notice is hereby given that the Trustee of Nippon India Mutual Fund (“NIMF”) has approved the following
Distribution on the face value of Rs. 10/- per unit under Income Distribution cum capital withdrawal (IDCW)
option of the undernoted scheme of NIMF, with October 15, 2024 as the record date:

Name of the Scheme(s)
Amount of Distribution

(` per unit)*
NAV as on October
09, 2024 (` per unit)

Nippon India Balanced Advantage Fund -
IDCW Option

0.2000
34.3650

Nippon India Balanced Advantage Fund -
Direct Plan - IDCW Option 46.8780

*Income distribution will be done, net of tax deducted at source, as applicable.
#or the immediately following Business Day if that day is a non-business day

Pursuant to payment of dividend/IDCW, the NAV of the Scheme will fall to the extent
of payout, and statutory levy, if any. The IDCW payout will be to the extent of above mentioned
Distribution amount per unit or to the extent of available distributable surplus, as on the Record Date
mentioned above, whichever is lower.
For units in demat form : IDCW will be paid to those Unitholders/Beneficial Owners whose names appear
in the statement of beneficial owners maintained by the Depositories under the IDCW Plan/Option of the
Scheme as on record date.
All unit holders under the IDCW Plan/Option of the above mentioned scheme, whose names appear on the
register of unit holders on the aforesaid record date, will be entitled to receive the IDCW.

Mumbai
October 10, 2024

For Nippon Life India Asset Management Limited
(Asset Management Company for Nippon India Mutual Fund)

Sd/-
Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Hosting of Half-yearly Statement of Scheme Portfolio of Nippon India Mutual Fund

Unitholders of the schemes of Nippon India Mutual Fund (“NIMF”) are requested to note that pursuant to Regulation 59A
of SEBI (Mutual Funds) Regulations, 1996 read with Para 5.1 of SEBI Master Circular dated June 27, 2024, the Half-yearly
Statement of the Scheme Portfolio of NIMF as on September 30, 2024, have been hosted on the website of NIMF viz.,
mf.nipponindiaim.com and AMFI viz., www.amfiindia.com. Investors can also request for physical or electronic copy of the
Half Yearly Statement of Scheme Portfolio through any of the below modes, free of cost:

1. SMS: Type HR <PAN Number> from your registered Mobile Number and send it to 9664001111.

For example: HR TMRWZ0951U

2. Email: customercare@nipponindiaim.in

3. Customer Care: 18602660111 (charges applicable)

4. Investors can reachout toanyof thebranchesofNIMForwritten request letter canbesentatKFinTechnologiesLimited
(Unit: Nippon India Mutual Fund) Selenium Buliding, Tower B, Plot Nos. 31 & 32, Financial District, Nanakramguda,
Serilingampally Mandal, Hyderabad - 500 032, Telangana, India.

Sr.
No.

Loan No. / Name Of The Borrower /
Address

Co-Borrower and Guarantor Name
Director Name

NPA
DATE

Date Of
Demand
Notice

Outstanding
Amount

Loan Amount

1. RLCFMUM000309258 /
GOLD PLAZA DEVELOPERS
PRIVATE LIMITED Shed No 3 Jetha
Compound, Opp Nirmal Park Behind
H P Petrol Pump, Kalachowky
Mumbai - 400027. Mobile No :-
9820802789 Also At - Cs No 15/1721
Mandvi Division, Bhailal Bhavan,
Cess No B 4200 4202, 118 Keshavji
Naik Road Mumbai - 400009.

Prakash Chhaganlal Jain
Bharat Chhaganlal Jain
Rakesh Prakash Jain
Kavita Bharat Jain
Girishkumar Chhaganlali
Jain
Shripal Girish Jain
Rekha Girish Jain
Surbhi Bharat Jain

11-02-
2021

25-07-
2024

Rs.
6,12,32,939.80
(Rupees Six
Crore Twelve
Lakh Thirty Two
Thousand Nine
Hundred Thirty
Nine Rupees
and eighty
paisa only)

Rs.
10,00,00,000/-
(Rupees Ten
Crore Only)

Property Address Of Secured Assets :- All That Piece And Parcel Of Land Being Situated At 118, Keshavji Naik Road,
Bombay- 400009 Admeasuring About 511 Sq. Yards. Equivalent To 427.26 Sq. Mtrs. Bearing Plot No. 20 Of The Nowroji Hill
Estate Of The Boards In The City And Island And Sub- Registration District Of Bombay, Which Piece Of Land Forms Portion
Of The Lands Bearing Survey No. 3183 And 3184 Assessed To Municipal Ward “B” No. 4200-4202 (Old), Street No. 18-24-
26-28 (And Present Street No. 118) And Bearing Cadastral Survey No. 15/1721 Of The Mandvi Division And Bounded As
Follows :- On Or Towards The North By Plot No. 19 Of The Said Estate Leased To Ladha Ganpat And Nagji Ganpat, On Or
Towards The South- By First Chinch Bunder Cross Road, On Or Towards The East-By Chinch Bunder Road, Now Known As
Keshavji Naik Road, On Or Towards The West- By Land By The Board Laid Out As Passage Twenty Feet In Width.

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and the
mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest
Act. 2002 and the applicable rules there under.
Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.
Dated : 11.10.2024 Authorized Officer,
Place : Mumbai Authum Investment & Infrastructure Limited

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-400 021. Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AIIL”) (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AIIL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AIIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AIIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last
known addresses have returned un-served and as such they are hereby informed by way of public notice.

DEMAND NOTICE

Sr.
No

FLAT
NO.

CARPET
AREA OF
FLAT IN

SQ MTRS

CARPET
AREA IN
SQ FEET

1 801 59.01 635.1777
2 1201 62.19 669.4069
3 1401 34.34 369.632
4 1402 60.79 654.3375
5 1802 46.23 497.6151

6 1902 51.51 554.4485
7 1903 34.76 374.1532
8 2001 46.94 505.2575
9 2002 50.39 542.3929

10 2003 38.93 419.039
11 2101 49.58 533.674
12 2102 45.81 493.094
13 2103 40.14 432.063
14 2201 49.58 533.674

15 2202 53.75 578.56
16 2203 38.93 419.039
17 2301 49.58 533.674
18 2302 53.75 578.56
19 2303 38.93 419.0386
20 2401 49.58 533.6742
21 2402 53.75 578.5596
22 2403 38.93 419.0386

GOKHALE EDUCATION SOCIETY
Prin. T. A. Kulkarni Vidyanagar Nashik - 422005.

Tel.: 0253-2574682
Applications are invited for the post of Principal from only

eligible & qualified candidates on a plain paper within 15 days
from the date of this advertisement giving complete Biodata, certified
copies of certificates / caste certificate / marksheets / one passport
size photograph alongwith IPO or Demand draft of Rs. 500/- for open
category & Rs. 250/- for reserved category (non refundable) in favour
of Secretary, Gokhale Education Society, Nashik-5. Principals post
to be filled from the academic year 2024-25 for Gokhale Education
Society’s Grant-in-aid colleges affiliated to Savitribai Phule Pune
University, Pune & Mumbai University, Mumbai.
[Ref.: NOC No. JDHEPune/NOC/2024/57, dated 10.10.2024].

Sr. Name of the college No. of Category
No. Post
1. BYK College of Commerce, Nashik - 5 01
2. NBT Law College, Nashik - 5 01
3. RNC Arts, JDB Commerce & NSC

Science College, Nashik Road 01
4. College of Education, Sangamner,

Dist. Ahmednagar 01
5. Shri. Bhausaheb Vartak Arts,

Commerce & Science College,
Borivali, Mumbai - 91 01

6. Dr. T. K. Tope Arts & Commerce
Night College, Parel, Mumbai - 12 01

7. College of Education & Research,
Parel, Mumbai - 12 01

8. N. B. Mehta Science College, Bordi,
Dist. Palghar. 01

The appointment for the post of Principal is a tenure post of 5 years
or till the age of superannuation whichever is earlier.
The above posts are open to all however candidates from any
category can apply for the posts.
Qualifications : 1) A Master’s Degree with at least 55% marks (or
an equivalent grade in a point scale wherever grading system is
followed) by a recognized University. 2) Ph.D. Degree. 3) Professor
/ Associate Professor with a total service / experience of at least
fifteen years of teaching / research in Universities, Colleges and
other Institutions of higher education. 4) A minimum of 10 research
publications in peer-reviewed or UGC listed journals and 5) A
minimum of 110 Research Score as per Appendix II, Table 2 and
other requirements are as prescribed by the UGC notification dated
18th July, 2018, Government of Maharashtra Resolution No. Misc-
2018/C.R.56/18UNI-1, dated 8th March, 2019 & University Circular
No. TAAS/(CT)/ICD/2018-19/1241, dated 26th March, 2019 and
revised from time to time”.
Pay Scale : As per Government / UGC / University rules.
Notes : 1)A relaxation of 5%may be provided from 55% of the marks
at the Masters level for the SC / ST & OBC category & Physically
and visually differently abled categories. 2) The reservation for
Women and Physically challenged persons shall be as per the
Government of Maharashtra rules. 3) Reservation for Women will
be as per University Circular No. BCC/16/74/1998 dated 10th March
1998. 4% reservation shall be for the persons with disability as per
University Circular No. Special Cell/ICC/2019-20/05 dated 05th
July, 2019. Application with full details should reach the Secretary,
Gokhale Education Society, Prin. T. A. Kulkarni Vidyanagar,
Nasik-5. Details advertisement is available on society’s website :
www.gesociety.in
Other Points : 1) Candidates already employed shall apply through
proper channel. 2) Applicants are required to account for breaks,
if any, in their academic career. 3) Candidates having knowledge
of English & Marathi will be preferred. 4) Services of selected
candidates are transferable in the Society’s Grant-in-Aid Colleges
/ Institutions. 5) Please note that the recruitment procedure initiated
by this advertisement is subject to decision by Hon’ble Bombay High
Court, Aurangabad Bench & Bombay High Court, on writ petition No.
12051/2015.

(Dr. Mrs. D. P. Deshpande)
Date : 11.10.2024 Secretary

Gokhale Education Society

Open to
All

NOTICE NO. 21/2024

Helios Capital Asset Management (India) Private Limited
(Formerly Helios Capital Management (India) Private Limited).
Registered Of�ce : 515 A, 5th Floor, The Capital, Plot C70, Bandra Kurla
Complex, Bandra East, Mumbai - 400051, Maharashtra.
Corporate Of�ce : 502, B Wing, The Capital, Plot C70, Bandra Kurla
Complex, Bandra (East), Mumbai - 400051, Maharashtra.
Contact : 022-67319600, Website : www.heliosmf.in.
Corporate Identi�cation Number (CIN) : U67190MH2021PTC360838

Notice is hereby given that in accordance with Regulation
59(A) of Securities and Exchange Board of India (Mutual
Funds) Regulations, 1996 read with Paragraph 5.1 of SEBI
Master Circular for Mutual Funds SEBI/HO/IMD/IMD-PoD-1/P/
CIR/2024/90 dated June 27, 2024, the half yearly portfolio of the
Schemes of Helios Mutual Fund (‘the Fund’) as on September 30,
2024 has been hosted on the website of the Fund viz. www.
heliosmf.in/portfolio-disclosure/>> Half Yearly Portfolio
and on the website of AMFI viz.www.am�india.com
Investors can request for a physical copy or electronic copy of
the half yearly portfolio through any ofthe following modes:
1) Telephone: Call at our Investor Contact Centre at 1800 2100
168 (toll free number)

2) Email: Send an email to customercare@helioscapital.in
3) Written Request (letter) to:
a) Registered of�ce or any of the Investor Service Centres
of Helios Capital Asset Management (India) Private Limited;
or

b) Computer Age Management Services Ltd (CAMS) at
New No.10, (Old No. 178), M.G.R. Salai,Nungambakkam,
Chennai - 600 034.

Unitholders are requested to update their latest e-mail id and
mobile number to help us serve better.
For Helios Capital Asset Management (India) Private Limited
(Investment Manager to Helios Mutual Fund)

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

Sd/- Date : October 09, 2024
Authorised Signatory Place : Mumbai

Motilal Oswal Home Finance Limited

Sr
No.

Loan Agreement No. /
Name of the Borrower/ Co

Borrower/Guarantor

Date of Demand
Notice and
Outstanding

Date of
possession
Taken

Description of the
Immovable Property

1 LXTIT00116-170027257/
Rajeev Chiranjeev Mishra
& Manorama Rajeev Mishra

09-07-2024 for
Rs. 1200140/-

07-10-2024 Flat No.101 & 102 1st Flr B Wing Gayatri Enclave S.No.45
Hissa No.9/D Adivali Dhokali Nr. Namaskar Dhaba Kalyan(E)
Thane Nr. Namskar Daba 421306 Kalyan Thane Maharashtra

2 LXVIR00316-170024794/
Aanshu Pradeep Gupta &
Pradeep Moti Gupta

09-07-2024 for
Rs. 2466328/-

07-10-2024 Flat No.302&303 3rd Flr Om Parvati Apt Shree Haji
Malang Rd S.No.17/1a Adivali-Dhokali Kalyan 0 0 421306
Kalyan Thane Maharashtra

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)
(UNDER RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)

Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home Finance
Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002),
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
Demand Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the notice being also
mentioned hereunder within 60 days from the date of receipt of the said notice.
The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general that
undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under sub section (4) of
section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder:

Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST Depot, Prabhadevi, Mumbai
- 400 025, CS : 8291889898Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property
will be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.
Place : Maharashtra
Date : 11.10.2024

Sd/-
Authorized Officer

(Motilal Oswal Home Finance Limited)
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